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IN THE CENTRAL ADMINISTRATIVE T‘RI%BUN{-\L

KOLKATA BENCH.

0ANo, va of 2017
aLe A WV

Pn the matter of 4 R

) ?

An Apphcat\on under Sectlon 19 of

the Admmlstrathf Tnbunal
Act, 1985
J AND

i

IN THE MATTER OF? :
1, HlMANSHU SAHA,

son of Iate Ashok Kumar Saha

o
2. KALPANA SAHA S I
| - Wife of late Ashok Kumar Sah a
“K” Road,

Both re31dmg at 78

; Post Office- Netajl Garh Howt

Pin- 711108

Applicé

nts. "




versus

1. UNION OF INDIA, throu‘vgh,’th'e
Secretary, Government of.& India,
Ministry ~ of Environme‘rr'ti» ‘and
F‘e-rests sNew Delhi, ée:fj\t/’ice
«through the Secretary Mlnlstry ofﬁ
.Law&Justlce Branc/rf Secretarrat‘ |

-11 Strand Road, Kolkata-700001 ,

2. THE DIRECTOR, BOTAN‘i‘CAL
SURVEY OF INDIA, €GO
,Complex Salt Lake City, Kolkata—

700064.

3 THE DEPUVTY)

- Botanrcal Survey of lndra Easter

Crrcle Shrllong, Pin 793003

4. THE JOINT D‘ra‘E-Crb‘Fé} ‘Indian
Botanic -Ga"rd'en (now AJC Bose

Botanrc Garden) Botanlcal Survey
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No. O.A. 350/00?05/#017 - Date of order: 7.9.2017
M.A. 350/00418/2017 -
Present ‘,: Hon'ble Dh Nandita Ch'att-erjee, Judicial Membe'r
- For the Applicant o Md. Mahmud, Counset
*For'the?Résp'dndents - Mr."-S. Paul, CoUnsel
QRDER (O

Nandita Chatterjee, Judicial Member:

Heard Md Mahmud Ld. Counsel for the appllcant and Mr S. Paul Ld.

Counsel for the respondents

LY

2. Ld Counsel fof: tthe apphcant sta‘tes that the late father of the

tr:

| 'apphcant had been a UpperiDrrlrsron

Ierk wrth«the respondent authormes
»,, %6 o

‘who had dred in harness ori‘&,trt 02,,09

on compassronategground had b’eenip ferred on 9.42. 2004 Thereafter

ﬁ,.:.

_.l an appllcatlon for apporntment

reportedly, several representatrens have been preferred from time: to time,
but have not been consrdered till date. |

3. Ld Counsel for the respondents falrly submrts that the respondent
authorities are in a process of evolvrng policy matters on compassronate
apporntment whrch may take some more time to be concluded.

4, Henoe the 0. A is drsposed of by directing the Director, Botanlcal
Survey of Indra ie. Respondent No. 2 to dtspose of the representatlon
dated 5 1 2017 by a reasoned and: speakrng order which is to be
communrcated to the apphcant wrthrn one week of arriving upon a decrsron
on the representatron

5. An M.A. has been filed for ]orntly moving the application by the
applicant and his mother, which is allowed:

g

B /

O.A. 7042017 with MA. 417.2017
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B 0.A. 704.2017 with M.A. 417.2017

5. With these observations, the O.A. and M.A. are disposéd of

accordingly.

' (Dr. NanditaChatterjee) |
Administrative Member |

sP




